
CEN T9'\L STR'\TI "JE TRIBI^AL PRINCIPAL BENCH
O.A.No.13 56/95

Nqu Delhi : O^ted this the day of 0«c«ber, 1 999r

HON *9LE PI R. 5. R, AOI GE, \/I CE CH aI FM '*N ( a) »
HON'BL E PI R*- KUL DIP , SiN GH n EflBER (J)

Or* ̂*1 rs• )N 8 el am Kaul,
Jo Shri Rrun Kaul,
WO l25-9/l» nayur yihar, Phase-I,
[»1 hi-110091

uorking as

ialist Gr.II of the non-teaching

sub-cadre of theCantral Health Sch^e
and ijas posted to the School Health Sch«a»
C5d \/t, of N CT of Delhi,
Kark a rdooma,
lei hi. Applloant,

( By Adv/ocatej Shri S.'5« Towari )

\fe rsus

1. Lhion of India,
through Sacretaly (Health),
P^inistiy of Health and F-^nily Jalfare,
Nirnian Bheuan,
N 90 Del hi •

2. Uhder Secretary,
ninistry of H-^alth & Ffliily '^I'are,
P! i rm an Bhayan,
Ney Delhi.

3,, The Director of Hgalth Services,
Delhi Adnini st ration, ( Nou 'Go vt, of NQTof Delhi),

Sarssuati Bhayan, E-Block,
Qonno ught Place,
Nru Delhi.

4, Chief nedical 0 f f i cer. In cha rge
School Health Scheme,
Go vt. of N CT of Delhi,
Karkardooma Health Centre Building,
Del hi-00 92.

5. Dr. P . Ratnasuamy,
ODmmissioner fro Departmental Ehquiriee,
Central \Agilance Qommission,
Block 10, Damnagar House,
Akbar Pbad,
Ney Delhi Respondents.

(By Advocatei Shri \ysR Krishna for UDI
Shri anil Singhal prcjxy coinsel

for Shri Anoop Bagai )
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0R3ER

»3LE M R,-. -£:, \flCE CH(\I=nAN(0

j^plic^nt impugns respondent a* order

dated 4.7.95 (rfi nax ure-a) and "aeks a declaration

that rhe cearad to be a Go . employee J.e.f,

25. 4, 95 uith consequential benefits.

Has rd both si des.

3, Merely because aoplicant submitted a let er

dated 26. 4, 95 (<r»nexure-E) tendering her resignation

u/ith immediate efect does not mean that she ca- '-sd

to be a Go v/t. employee uith effect from that d-i-e.

That resignation letter had to be ac-epted by the

competent authority, and if, in vieu of the fact

that she J facing departmental proceedings f^o r a

major penalty vide OM dated 13.1.95 (qpn ex Ure-R1)

respondents ha \/e not acepted her rs siiyi ation, it

cannot be said that they haVe acted illegally or

arbitrarily , so as to warrant judicial inta r'^a ran ca.

4, Shri 5. 5. Teijari has railed i^on the Hor'ble

Supreme (iiurt's ruling in Al 1 987 SC 1 293 Sitaraa

Ms, R-'mjibhai. That case is clearly distinguishable on

facts f rom the present one and hence it does not

avail the applicants.

The Oft is dinnissed. No costs.

(KULnip 3INGH ) (  S.R.'\aiG£ 7
71 CE CHaI «^(a)
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